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Original Application No.156 d

Mr. B. Pasumpon Anand

S/o. P. Bhagavathi

53/19, Pillayar Kovil Street,
Nesapakkam, West KK Nagar,
Chennai - 600 078,

Email : an

. STATE OF TAMIL NADU
Represented by its Principal Secretary
Environment Forest & Climate Ch
Secretariat Complex, Namakkal Kavi,
Fort St. George, Rajaji Road,
Chennai - 600 009.

Email : forsec@tn.gov.in, Ph: +91

. STATE ENVIRONMENTAL IMPAC
Represented by its Dlrector,
No.1, 3 Floor, Panagal Maaligai
Jeenis Road, Saidapet,
Chennai,

Email : tndoe@tn.nic.in, Phone : ¢

_ The District Collector,

Chengalpattu Dlstnct,
Collector Office, GST R
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4) It is respectfully submitted that, the

ascertain the following facts.

Senior Officer not below the r:
Collector /Sub-Divisional Magistrate
District Collector T

(i) A senior from the Tamil Nadu
Impact Assessment Authority (TN SEIAA)

(iii) A senior officer from the Tamil N
Control Board (TNPCB) as deputed b;

(iv) A senior office from the Director o

Guindy, Chennai.

whether there was any viola
the environment clearance,(E
as well as Consent to Operat
respondent, while carryt
the earlier quarrying pe
quarrying portion.
Whether any excess m
and if so, what is the quc
If excess mining done,
by the authorities, in
compensation, apart

provided under th
Whether the pollut
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quality and causing inconvenience to t I
g b
nearby area and also damage (if any)

the nearby neighboringarea and

vii)  Whether any environment damage haf'ﬁ_
account of unscientific manner in whic
conducted by the 8th respondent in both
he obtained Environmental Clearance I
committee is directed to access .
compensation to be recovered from
providing remedial measures Jfor :
caused to the environment,
The Committee is also direct
Quality and also the grou
andif there is any contam

directed to suggest the rem
same.

The respondents are also
response before this Tril
application.

5) It is submitted f
National ~Green Tribunal
Geology and Mining has
S/o0.Thiru.S.Arumugan, the .

subject q
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officers from their Department as a member
Committee for conducting field inspection over th

7) It is submitted that the State Level En
Assessment Authority vide letter No. SEIAA-TN
of 2021/2021-1 dated 20.09.2021 had
N.R.Kamala, Assistant Environment Engineer,
Nadu, Chennai as a member of the Joint Comn

8) It is submitted that The Member Secret:
Pollution Control Board vide 0.TN
II/NGT/015570/2021 dated 12.08.2021
Er.D.Vasudevan, District Environmental
District as a member of the Joint commit

Accordingly, the nominated m

Committed is given as under. i

1. Tmt.S.Saraswathi,
Revenue Divisional O
Madurantakam.

Er.D.Vasudevan, M
District Environm
EngineerTamil Nadu Polluti
Control Board, )
Chengalpattu District.
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10) It is submitted that the Joint

inspected the area under lease granted
Mr.S.Murali, Prasanna Blue Metals on
18.10.2021 During the time of inspecti
Director and Assistant Geologist, Special
Department of Geology and Mining, Kanche
Inspector of Survey, O/o the Deputy Direct
Geology and Mining, Krishnagiri. The District
Engineer, Pollution Control Board, Maraimalain
Environmental  Engineer, State Envir
Assessment Authority, Chennai, Revenue
Madurantakam, Tahsildar, Madurantaka
Tahsildar, Madurantakam, Revenue Ins
Taluk,the Head Surveyor, Madurantakam,
the the Village Administrative Offi
present and assisted at the time of i1

11) It is submitted that The
Departments i.e., the Firka
Administrative Officer, Avarimec
boundaries of the area granted
mentioned by the petitioner
dimensions of the quarried .
Station instruments. The T
of survey carried out by
Survey and submitted
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Proceedings Rec. 505/2019-Q2 dated 24.1C
period from 24.10.2020 to 23.10.2030.

are merged together and formed a single
filled with water. Presently the 8th espe

lease for quarrying rough stone in S.N 0. 3/
4/1A, 4/1B, 4/1C, 4/1D, 4/1E, 4,
4/2A4, 4/2A5, 4/2A6, 4/2C1, 4/2C2, ¢

of 2.34.50 hect. in Avarimedu village ¢

and the lease valid upto 23.10.2030.
granted in Avarimedu village are as faﬂ

Sl. | Name of the lessee
No | and address .

S.Murali,
S/o.Subramanian,
20/009,
Alamelupuram,
Mudichur Road,
Tambaram West,
Chennai-45.

S.Murali,
S/o.Subramanian,
AFF1,Alayam
Thilagavathi
Enclave,
KurunjiNagar,

Ist Main Road, Old
Perunglathur,
Chennai-63.

Since the lessee
Thiru.S.Murali
expired therefore
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13) It is submitted that the following‘
during the inspection within :
S.F.Nos.7/1A1.

the adjacent land in the west and no thern

i) Boundary pillars have not be
maintained all along the boundary of t
in good condition as per rule 36(4) of
Mineral Concession Rules 1959. ;
ii)  The lessee has not maini

width of benches with 45 de

order to avoiding untoward

106(2)(a) of the Metalliferrous )

the lessee has not carried out thi

skilful, scientific and syst

proper safety of the labot

iv) The lessee has nc?ﬁ
water once in 3 month
survey in and around
The lessee has not pla
around the boundasﬁg‘r
preservation of envire
rule 36 (5) (C) of T
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(below ground level) in the mining p
clearance whereas the lessee has c¢
operation to maximum depth of 53 metres.
been removed 1,83,510 M3 of Rough stone ar
weathered rock over and above the quas

the mining plan from the area
S.F.Nos. 7/1A1.

14) It is submitted that the following
during the inspection within the area grar
3/1, 3/2 Etc.

i) As per the lease granting ord

lessee has not provided safety
patta land in the Eastern side.
ii)  Boundary pillars have
along the boundary of the 1

per rule 36(4) of Tamil 1!

1959.

i) The lessee has no
benches with 45 degree -
untoward incident as pe:
Mines Regulation 1961
quarrying operations i
manner keeping in vie

iv)  The lessee has not nn
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1,41,901 cbm, of rough stone and 25,208 cbm, thered
had been removed over and above the f d

the permit register,

15) It is submitted that, an quantum 0!4‘
rock and 3,25,411 M3 of rough stone has been 4
from the lease hold area without payment of se

obtaining despatch slips.

16) It is submitted that, the lessee has indulg
operation in the adjacent patta in 8.F.Nos.5 & 6
0.31.00 hect. and illegally transported to ﬂ” t
weathered rock and 12,696 M3 of rough stone :
contravened the sub section & (1A) of Section 4 of
(Development and Regulation) Act, 1957, Furthe
and weathered rock was noticed in the 8
hold area in S.F.Nos 244/6, 244 /11 and
estimated that a quantum of 54078 M3 [
dumped. A .

17) 1t is submitted that, for ille
transportation of 5,480 M3 of weat!
stone in non lease hold area Patta SF.Nc
Madurantakam Taluk and for the
46,648M3 of weathered rock and
lease hold area necessary a
authority as per 36*A of Tan
1959.
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getting concurrence from the Director General
District Collector. N
.

L
‘_

20) It is submitted that, the lessee shall "‘f
Compensation as appealed by Hon'ble National Green
the TNPCB - Environmental Compensation _,‘r:__
The amount shall be used for restoration of envir
necessary remedial and preventive measures in regard &
matters.

21) In view of the above, it is
this Hon’ble National Green Tribunal,
be pleased to accept this individual
proper in the fact and ci

Solemnly affirmed
of November 2021 and signed
name in my presence .
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